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^UDGWENT

Hon*bla Shri B. N. Ohoundiyal, Hambar (A) —

Tha applicant, Shri Sabir, claiaa to hawa worked in ^

' Cl.»» IV in th» offic, of tho Chiof Engiooor (*orth), AH
India RadlSr fro" 14.5.1990 and praya for adlractlpn to
tha raapondanta to ragulatiaa hi. in a Group '0' poat; not
to tar.inata hla aarvicaa till auch ragularlaatlon; and
glva hi. ragular pay acala ratroapactlvaly.

2. On 9.12.1991. thla Tribunal paaaad an Intarl. ordar
dlr.otlng tha raapondanta to .alntaln atatua quo aa ragarda

' eontlnuanca of tha applicant aa caaual laboutar and not to
fill up tha uacanclaa In Group '0' poata. Tha Intarl. ordar
continuaa till data,

3. In thalr count.r, tha raapondanta haua avarrad that
,tha applicant ua. angagad al.ply aa a caaual labour on
dally ratad baala In connactlon ulth tha axacutlon of tha
work of Hofurblahlng Urojact of All India Radio agalnat tha
Uhour provlaiona «da In tha datallad t.chlncal aatLataa
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of th« Project. Th«!^ have deniad that tha aarvicaa of tha

applicant uara propoaad to ba diapanaad with. Ha haa rightly

baan paid daily uagaa aa praacribad fvom tima to tima. Aa

thaaa ia no cagular aanctionad poat of any category in tha

Project, tha quaation of hia regulariaation does not ariaa.

4. Aa tha raapondenta have clearly atatad that there ia no

intention of diaangaging tha applicant, hia application in

t)pia raapact haa bacona infructuoua. Aa ragarda regular iaat ion,

being a workman muatar roll aa par rulaa incorporated in tha

All India Radio Manual, ha ia entitled to tha aama facilitiaa

aa given to tha CPUO ataff. Aa tha applicant haa already

worked for more than 240 daya in two conaacutiva yaara, ha ia

eligible to ba ponaidarad for ragulariaation in Group *0*.

Ha would alao ba entitled to banafita extended to tha

non<-induatrial workara aa par guidalinaa given by tha Miniatry

of Finance in their O.M. dated 12.8.1960. It ia an admitted

poaition that all poata in tha work-charge eetabllahment are

to be filled from amongat the peraona working on muatar roll

in accordance with tha CPUO Manual Vol.II and for this purpoaa,

all eligible muatar roll candidetea are to be conaiderad for

ampanalmant.

5. In tha facta and circumatancea of this caaa, wa hold

that tha applicant ia alao entitled to the benefit a of tha

aforamentionad rulaa. Ha ahall be given tha benefit of

regular acale in accordance with tha Ministry of Finance

O.M. dated 12.8.1960 and ha ahall ba conaiderad for recruitment

in a Group '0* vacancy in accordance with tha relevant rulaa.

No ordere aa to coata.

(h- N• -
( B. N. Ohodndiyal ) ( S. KT. Dhaon )

flambar (A) ^ice Chairman (3)
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